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ol40 IN THE HIGH COURT OF ANDHRA PRADESH
x—i AT AMARAVATI [3209]
o{iﬂ (Special Original Jurisdiction)

TUESDAY, THE TWENTY EIGHTH DAY OF APRIL
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE SRI JUSTICE NINALA JAYASURYA
WRIT PETITION NO: 3481 OF 2026

Between:

1.S K SRIKRISHNA YESASWI, S/O. S. K. VENUGOPALACHARYULU, AGE
30 YEARS, OCC ADVOCATE R/O D.NO.12-5-25/1, CHINNAAKULAVEEDHI,
ICHCHAPURAM TOWN, SRIKAKULAM DISTRICT.

...PETITIONER
AND

1.THE STATE OF ANDHRA PRADESH, REP BY ITS PRINCIPAL
SECRETARY, ENDOWMENTS DEPARTMENT, A.P. SECRETARIAT,
VELAGAPUDI, AMARAVATI- 522238.

2.THE COMMISSIONER, ENDOWMENTS DEPARTMENT, GOLLAPUDI,
VIJAYAWADA, ANDHRA PRADESH-521225.

3. TIRUMALA TIRUPATI DEVASTHANAMS, REP BY ITS EXECUTIVE
OFFICER. TTD ADMINISTRATIVE BUILDING, K.T. ROAD, TIRUPATI -
517501

4. THE STATE OF ANDHRA PRADESH, REP BY ITS SPECIAL CHIEF
SECRETARY TO GOVERNMENT, HEALTH, MEDICAL AND FAMILY
WELFARE DEPARTMENT, A.P SECRETARIAT, VELAGAPUDI,
AMARAVATI-522238.

5.UNION OF INDIA, REP BY ITS SECRETARY, MINISTRY OF HEALTH AND
FAMILY WELFARE NIRMAN BHAWAN, NEW DELHI - 110011.

...RESPONDENT(S):
Counsel for the Petitioner:
1.KOTA KRISHNA DEEPTHI
Counsel for the Respondent(S):
1.JUPUDI V K YAGNADUTT(CENTRAL GOVERNMENT COUNSEL)
2.GP FOR ENDOWMENTS
3.C SRINIVASA BABA



The Court made the following ORDER:

Heard the learned counsel for the petitioner. Also heard
Mr.K.K.Raghuveer, learned counsel representing Mr.C.Srinivasa Baba,

learned Standing Counsel for TTD.

On instructions Mr.K.K.Raghuveer submits that the representation
dated 03.12.2025, would be examined by the competent authority and
necessary action will be taken within a period of six (06) months. However,
considering the fact that the representation was made in the month of
December-2025, this Court is inclined to grant four (04) months time for taking
appropriate action on the representation dated 03.12.2025 and intimate the
same to the petitioner to the address given in the cause title of the Writ

Petition.

With the above observation, the Writ Petition is disposed of. No costs.

Consequently, the Miscellaneous Applications pending, if any, shall
stand closed.
NINALA JAYASURYA,J

Date:28.04.2026
Ssv



THE HONOURABLE SRI JUSTICE NINALA JAYASURYA

WRIT PETITION NO: 3481 OF 2026
Date:28.04.2026

Ssv



HIGH COURT OF ANDHRA PRADESH AT AMARAVATI

W.P.No. 48l oF 2026

CHRONOLOGICAL /'RUNNING INDEX
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1. Service Certificate - 5 K - {
2. Court fee. | " —do- -do- - 2
13. Writ Petiton .~~~ . T do- “do- - 34
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Material Papers T | do- |
6. |P1 |Copy of Representation dated| 03.12.2025 -do- 14-17
5 - 103.12.2025 submitted to Respondent o S
r No.3 ALONG WITH acknowledgment - B . :
17: | P2 -| Copy of Email & acknowledgment mail | 04.12.2025 -do- 1 18-19.
_ | dated 04.12.2025 issued  by| .. '
1 Respondent No.3 -
8. | P3- | Relevant extract of Special Darshan - 20
S Medical Guidelines of Respondent g
1 | No.3- (exnstlng categories) ' ) _
9. | P4 | Relevant extract of National Pollcy for 1 21-56
Rare Diseases, 2021 (NPRD 2021) y I
Medical literature / Government|
publications indicating complexity and | .
chronic nature of -autoimmune, rare,
and hematological “disorders
| (illustrative) ~ 1l 1
10 | Vakalath 57
11 Respondents Addresses ~ -do- -do- 58
- DATE: :
~_AMARAVATI . ~ Counsel for the Petitioners
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MEMORANDUM OF WRIT -PETITION
(SPECIAL ORIGINAL JURISDICTION)
- (UNDER ART. 226 OF THE CONSTITUTION OF INDIA)
HIGH COURT OF ANDHRA PRADESH AT AMARAVATI

R W.P. NO. OF 2026
BETWEEN: . j
~ 1. S.K. SriKrishna Yesaswi,
S/o. S. K. Venugopalacharyulu,
- .Age 30 years, Occ: Advocate
R/o D.No.12-5-25/1, Chinnaakulaveedhi,

. lchchapuram town Srrkakulam Dlstnct .
o3 . ...Petitioner
-AND -
1. The State of Andhra Pradesh,

" Rep by its Principal Secretary,
.. Endowments Department, A.P. Secretarrat
_ Vélagapudi, Amaravatr 522238

2. The commlsswner Endowments Department,
Gollapudl Vuayawada Andhra Pradesh 521225

3. Tirumala Trrupatl Devasthanams

Rep by its Executive Officer. ;
_TTD Administrative Building, K.T. Road Tlrupatr — 51 7501

4. The State of Andhra Pradesh,
Rep by its'Special Chief Secretary to Government

Health, Medical & Family Welfare Department,
A.P Secretarrat Velagapudi, Amaravati- 522238

5. Union of India, = ‘ ‘
Rep by its Secretary, Ministry of Health & Famlly Welfare

Nrrman Bhawan New Delhi — 110011
Respondents

The address for service of the Petltloners the same as shown In the cause title
-and that of her Counsel Ms: Kota Krrshna Deepthi (23706) Advocates, at 26-9- 38,
Frrst Floor, Yernenr Mansron opposrte Hotel New illapuram, Gandhrnagar Vijayawada

' — 520003, Andhra Pradesh.
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o "'Wu—'nTala"hai"ﬂ’ﬁm across the country;

~Y-

tis. therefore h :
approprrate Writ, Uomgly prayed that th'S Hon ble Court may be pleased to issue an
ler.or. Dlrect|on more, partlcularly ina nature of Writ of. Mandamus S

(a) directi |
P)tt |ng Respondent Nost 2 and 3 to consnder examme and decnde the
e

itioner’s representat:on dated 0312 2025 in = farr reasoned and fime- bound

manner, wuthm such penod as this Hon ble Court may deem fit and proper;

(b) upon such consideration, to dlrect Respondent Nos 1,2, and. 3 to take apPFOP”ate
Consequentlal steps, including conS|derat|on of lnclusron of the dlseases and d|sorders
 specifically referred to in' the said representatlon ‘under the Specnal Darshan quota for

medrcal cases administered by Respondent No.3;

(c) further to direct Respondent No. 4 at the State Ievel and Respondent No.5, at the
national level, in coordination with Respondent Nos.1. and 2, to take. appropnate steps

for appomtment notn‘" catlon or polncy—level facnltatlon of competent medlcal specrahsts

~ dealing with the dlseases and. dlsorders referred to in the representatlon at all District -

Headquarters in the State of Andhra Pradesh or through such structured, mechanlsms
as may ‘be deemed approprlate within such reasonable time frame. as this Hon’ ble.
Court may deem fit, having regard to the fact that devotees and patients visiting

(d) and to pass such other order or orders as this Hon bIe Court may deem fit and

proper in the facts and cnrcumstances of the case

. DATE: 03.02.2026

AMARAVATI, Counsel for the Petitioner
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IN THE HIGH COURT OF THE ANDHRA PRADESH AT AMARAVATI

WP. NO. OF 2026

BETWEEN:

_ S. K. SriKrishna Yesaswi, S/o. S. K. Venugopalacharyulu,
Age 30 years, Occ: Advocate
R/o D:No.12-5-25/1, Chinnaakulaveedhi,

Ichchapuram town, Srikakulam District. |
’ o ... Petitioner

AND | |
1. The State of Andhra Pradesh,
. Rep by its Principal Secretary,

. Endowments Department, A.P. Secretariat,
' _Velagapudl Amaravatl- 522238

2. The commissioner, Endowments Department
' | Gollapudl_, Vijayawada, Andhra Pradesh- 521225..

.. 3: Tirumala Tlrupat| Devasthanams,
- Rep by its Executive Officer.

. TTD Admmlstratlve Buﬂdlng, K. T Road T|rupat| 51750‘_1 L

" 4. The State of Andhra Pradesh,
" Rep by its Special Chief Secretary fo Government

 Health, Medical & Family Welfare Department,
A.P Secretarlat Velagapudl Amaravatl 522238.

' 5. Union of India,-
Rep by its Secretary, :
Ministry of Health & Family. Welfare .

Nirman Bhawan, New Delhi - 110011, :
, ... Respondents s

AFFADAViT 4
i Slo SK Venugopalacharyulu aged about

-1, S.K. Srl Krishna Yesasw <D No.

30 years, Advocate, High Court of Andhra Pradesh, residing 2 o
:
12-5-25/1 Chinnakula Veedh| Ichchapuram Srlkakulam District, An
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Pradesh — 532312 do hereby solemnly affirm and humbly state as

follows:

1. lam the Petitioner and deponent herern and am well acqualnted wrth, '
the facts and crrcumstances of the. case." | am competent and
-~ authorised to swear thls affidavit, The statements made herein are true‘

| and correct to my personal knowledge and belief.

— .

{

2. | humbly submit that | am a “Person having mterest” wrthln the meanlng o
of Section 2(18) of the ANDHRA PRADESH CHARITABLE AND HINDU
RELIGIOUS INSTITUTIONS AND ENDOWMENTS ACT, 1987 ACT

- No.30 OF 1987 . I am also worklng in the domain of patient rights and
advocacy since the year 2019 wthrough which 1 have had occasion to
cIoser observe the dlfﬁcultles faced by patlents suffenng from ChI‘OI'IIC ',
rare, and complex diseases in accessing institutional support, medical . -
certification, and facilitative - mech,an_isms, including in matters - N

| inCidentaIIy connected»with reIigious_ observanCe and piIgrirnage.

N humny ‘submit that 3rd respondent , Tirumala Tirupati Devasthanams

~is one of the most ancient and revered rellglous‘lnstrtutlons in the
country, administering the sacred Sri 'Venkatesyvara Swamy Temple at

- Tirumala, which hoIds profound spiritual, cultural,  and emotional

| signiﬁcance for crores of devotees across the State of Andhra Pradesh,

~ the nation, and abroad. The institu_tion facilitates darshan for an av,erage
of more than 60,000 devote,es. per day, which frequently exceeds.r‘;
1,00,000 devotees during festival - and peak ' periods, while also |

5 ~—-administering sevas, accommodatlon and pllgrlm welfare measures on-

an unprecedented scale

4. | humbly submit that 3rd respondent, has been. providing Special
Darshan facilities for certain specified medical conditions such as

; i f art
kidney transplantation, dialysis, liver transplantation, open he .
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D
surgery, cancer, bra.in surgery, spine surgery resulting in inability to-
walk, and similar critical ailments, subject to production of valid medical
_certification. The said measure reflects the compassionate and inclusive
et'hos historically associated with the administration of Tirumala. -—93 2o

I humbly submit that,. however, devotees suffermg from other equally

| crltucal debllltatlng, progresswe and medically recognised conditions

are presently unable to avail the sald Special Darshan facility, despite

6.

genuine functlonal lncapaCIty, .chronic fatlgue reduced stamlna and
medical vulnerability, solely on acc_ount of such condltlons not being

expressly enumerated under the ex_isting framework. '

| humbly submit that in this background, | addressed a detailed
- representation’ dated 03.12, 2025 to 3rd respondent (via Indian f’j

reglstered speed post & e- mall) respectfully requestlng consideration of -

Jnclusnon of - certain categorles of diseases and dlsorders under the l& "‘67

_ Spec;al Darshan medlcal quota, namely

critical autOImmune and connective’ tlssue dlsorders

- rare diseases notified under the Natlonal Pohcy for Rare Dlseases

- 2021: and

_severe ‘haématological and genetic;b'lbOd disorders.

I humbly submlt that the representahon specnfcally hlghlnghted

“conditions such as Systemlc Lupus Erythematosus Multiple Sclerosis,

Scleroderma mflammatory bowel dlseases thalassemla sickle cell

'dlsease severe anaemla and SImllar dlsorders ‘which, though medically -

recognised and often Ilfelong |n nature, are frequently invisible,
fluctuatmg, or episodic, resultlng in exclusnon despite functlonal disability

comparable to already recognlsed medical categones

| humbly submit»that a critical factual difﬁculty underlying the issues

raised in the representation is the serious de'arth of competent medical
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specialists dealing with autoimmune disorders, rare diseases, ang:*
complex haematological conditions at the district level. Such conditions
~ reqt [uation: however, appropriate specialists are often

require specialist eva

available only at tertiary or metropolitan centres, rendering medical

certification inaccessible or mconSIstent for a large number of affected

devotees

9. | hembly submit that while the consideration of the representation and

~10...

1.

: &

12..

across varlous States of the country.

formulation of darshan-related policies squarely fall within the

domain of Respondent Nos.1 to 3, & the issues relating to availability of

specialists, medical assessment mechanisms, and health-system -

facilitation operate at broader levels.

In this regard, Re's_p’ondeht No. 4 is'concemed with health administration -

~and policy at the State level, while Respondent No.5 is responsible for

health policy, standards, and specialist frameworks at the nationall level'

parhcularly since devotees and patients visiting Tlrumala originate from

| humbly submit that 3rd respondent through electronic mail dated

04.12.2025, informed me that the said representation had been
forwarded for appro_priate consideration to additional executive officer. |

However, thereafter, no further communication, decision, or reasoned

response has been received till date. | further humbly submit that no

acknowledgement has been rec'eived with respect to the representation ,

sent through Indian Registered Speed Post.

| _humbly submit that the conflnued non- cons:deratlon of the said
representation  has resulted in ongomg uncertainty and exclusion of
devotees suffering from the aforemenﬁoned medical conditions. |
respectfully submit that the relief sought at this stage is confined to

consideration and decision of the representation, and that any
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13.

14.

‘efﬁcacrous alternative

()

NpT
consequential d_irections issued by this Hon'ble Court would naturally

enable the Respondent authorities to address the underlying patient -

difficulties in a structured and lawful manner.

'lt is submitted that the Petitioner has no other equal or effective or

remedy and are therefore invoking the
extraordmary Jurlsdrctron of this Hon ble Court under Artrcle 226 of the

Constitution-of India and filing the present Writ Petition.
It is submitted that the Petitioner has not filed any other writ petition or
prooeedings'-before any forum/ Court for the same relief which is claimed

in this Writ Petition — exoept to the éxtent stated hereinabove.

It is therefore humbly prayed that this Hon’ble Court may be pleased to

issue an appropriate Wri.t,_ Order or ‘Direction, more particularly in a

nature' of Writ of Mandamus:

_(a) drrectrng Respondent Nos1 2 and 3 to consrder examrne .and -

: decrde the Petitioner's representatlon dated 03. 12 2025 in a fair,
reasoned, and time-bound manner wrthrn such period’ as this

Hon’ ble Court may deem ft and proper

upon such consrderatlon to drrect Respondent Nos.1, 2, and 3 to _
take appropriate consequentral steps, mcIudrng consideration” of
inclusion of the diseases and disorders specifically referred to in the

said representatlon, unde.r the -S,pemal ‘Darshan quota for_ medical

~ cases administered by Respondent No.3;
further to direct Respondent No.4, at the State level, and
Respondent No.5, at the national level, in coordrnatron with

" Respondent Nos.1 an.d 2, .t°. take appropriate steps for apporntment.
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,|3~-

notification, oOr p0|iCy-|eve|
specialists dealing with the diseases an
representatron at all District Headquarters in the State of Andhra
ructured mechanisms as may be~

faC|I|tat|on of competent med\%\_;
d disorders referred to in the D

Pradesh or through such st |
- deemed approprrate wnthm such reasenable’ time frame as this -

Hon' ble Court may deem fit, ‘aving regard to the fact that devotees ’

V'and patrents vrs|t|ng T|ruma|a harl from across the country,

(d) and to pass such other order or orders as this Hon'ble Court may- - -

" deem fit and proper in the facts and CIrcumstances of the case.

'

- VERIFIGATION STATEMENT

" 1.1, S.K. Sri Krishna Yesaswi, S/o'S'K Venugopa|acharyulu aged about 30
» years Advocate ngh Court of Andhra Pradesh, re3|dmg at D. No. 12-5- 25/1 | |
--Chlnnakula Veedh|~-- Ichchapuram —Srikakulam- District, ‘Andhra Pradesh = -
_ | 532312 person acquamted wnth facts do hereby venfy that the contents of
| ~above paragraphs of the affadawt are true and correct to my personal *

’knowledge and bellef and that nothmg ‘matérial has been concealed

‘therefrom.

~ Hence Verified at Amaravati  onthis dayof - 2026.

Counsel for Petiioner ..~ .. DEPONENT
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FROM: e e L |
S.K. §rl Krishna Yesasw] ‘ 03] 17
Advocate, High Court of Andhra Pradesh S O L A
D.No. 12-5-25/1, Chinnakula Veedhl e

Ichehapuram, Srikakulam District
Andhra Pradesh - 532312 -

TO :
The Executive Officer, ,
TTD Administrative Building,

K.T, Road, Titupati -
Andhra Pradesh - 517501

Subject: Request for Inclusion of G‘ritic‘a’! Autoimmune Disorders, Rare
Diseases (NPRD. 2021), and Severe Hematological Conditions under the
Special Darshan Quota for Medical Gases in Tirumala Tirupati Devasthanams,

Respscted Sir,

I, S.K. Sri Krishna Yesaswi, Advocale, High Court of Andhra Pradesh, humbly submit
this representation for your kind consideration regarding the expansion of eligibility
under the Special Darshan Quota for Medical Cases. in Tirumala Tirupali
Devasthanams (TTD). : - T

At present, TTD grants medical darshan to patients suffering frem conditions such as
kidney transplantation, dialysls, liver {ransplantation, open heart surgery, cancer,
spine surgery, braln surgery and similar-critical ailments. This policy is immensely
helpful and deeply appreciated, However, | would like 1o bring to your kind notice tht
numerous devolees suffering from other equally-critical, debilitating, progressive and
life-threatening medical conditlons are presently unable to avail themselves of this
facility, despite-their severe:physical limitations and chronc fatigue. -
In this regard, | humbly reguest that the following categaties be-inqkuded under the
medical darshan quota: . G b el 1 45

1. Critical Autoimmune and Connective Tissue Disorders

These patients face ‘mul’ti'-o"rgén_ involgement, erxtrgme fatigue, reduced mobility and
immunosuppression. Conditions requiring inclusion:

Systemic Lupus Erythematosus (SLE)

Scleroderma / Systemic Sclerosis.

Muttiple Sclerosis (MS)
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o Coltls & Crohn's Disease)
Inflammatory Bowel Conditions (Ulcerative Colitis & o
Other autoimmune disorders certified @s severe and disabling
2. Rare Diseases Notified Under the National Policy for Rare Diseases (NP|
2021 R |
Several rare and ultra-rare disorders listed under NPRD 2021 substantially im
physical endurance and organ function, making it impossible for such patient:
withstand long queues. | |

3. Severe Hematological & Genetlc Blood Disorders

These condiions impose chronio complicatioris and severe limitations on stami
Inclusion is requested for: T R R R R

~Severe Anemia

Sickle Cgﬂ Disease
Thatasseria Mejor / Thalassemia Intermedia

Other medicaﬂyvcerﬁﬂed hematological disorders of eq.uiva!ent severity

4. Permission for One Attendant
' Giveh the nature of these llnesses, palients. .req{;ire_. continuous assistance fo
mobility and safety. Therefore, it is requested that one attendant be permitted:
 Preferably the spouse, ifma‘fﬁed; or A
' Parevntslsibifngs_; if unmarried.
5. Increase in the Medical Darshan Quota
To ‘—ensur“e eqtﬁtab‘le' access, | request the enhancemer;t(‘) °§;§§w?r‘fénﬁ§1 ;’;ﬁﬁkﬁ

allotted under the medical darshan category, so that

behind due to insufficient quota.
In view of the above, | most respectfully request the Executive Officer, TTD, to:
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This compassi o ' :
- extend thg div;ggaéleesr:he\azur? CN ould uphold the inclusive ethos of Tirumata and
seveére health challenges,g N °Fd Sri Venkateswara Swamy to all devotees facing

[ kindly request appropriate action in this regard & acknowledge the same.

 Yours faithifully

$.K. Sri Krishna Yesgsvi

jvocate, High Court of Andhra Prades

Advocate, Big - 95405 3533

. i e 7S

Ay 84 ta hm‘-{d %

oy B P o3l et e

Copy to: _ » A o

1. The Chairman, Tirumala Tirupati Devasthanams (TTD), Tirupall
2. The Endowments Commissioner, - _ o

Endowments Department, Government of Andhra Pradesh, AnwarMi
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